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PAPERS LAID ON THE TABLE

Notification ef the Ministry of
Home Affairs

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI SUBODH KANT
SAHAY) : Madam. 7 beg to lay
on the Table 2 conv fin English and
Hindi) of thc Ministry of Home
Affairs Notification §.0. No. 374(F)
dated ths 10tc May, 1990, publish-
ing ths Prosidentiz! Grder deoted
the 10th May, 1990, exfoending the
operation of the carlicr order dated
the 13th January, 1990, in relation
to the Unioa Territorv of Delai
tor o further »neriod of four months
* beyond ti:c 12th Meay, 1990. [Placed
in Librery. See No. LT-— 986/90].
I. Report and Accounts (1987-88)

of the Hooghly Dock and Port
Engincers Limifed, Calcutta and
related papers.

II. The Merchant Shippizg (Preven-
tion of Collisions at Sea) Amend-
ment Reguiations, 1920

IL. Bombayv Port Trust Docks (Ame-
ndment) Bye-Laws.

THE MINISTER OF SURFACE
TRANSPORT (SHRI K. P. UNNI-
KRISHNAN) : Madam, I lay on
the Table—

I. (1) A copy ecach (in English and
Hindi) of the following papers,
under sub-section (1) of section
619A of the Companies Act,
1956 : —

(i} Fourth Annual Report and
Accounts of the Hooghly Dock
aud Port Engineers Limited,
Calcutta, for the year 1987-88,
together with Auditors’ Report
on the Accounts and the com-
ments of the Comptroller and
Auditor-Gegeral of India there-
on.

(1) Review by Government on
the working of the Company.

Placed in  Library. For (i)
and (ii) Sec No. LT—742/90].
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(2) Statement (in English and Hindi)
giving reasons for the delay in

laying the papers mentioned at
1(1) above.

It A copy (in English and Hindi)
of the Ministry of Surface Trans-
port (Shipping Wing) Notification
G.S.R. No. 136(E) dated the 14th
March, 1990, publishing the Mer-
chant Saipping (Prevention of
Collisions at Sea) Amendment
Regulations, 1990, under sub-sec-
tion (3) of section 458 of the
Merchant Shipping Act, .1958.
[Placed in Library. See No. LT-—
988-997.

[II. A copy (in English and Hindi)
of tie Ministry of Surface Trans-
port (Ports Wing) Notification
G.S.R. No. 416(E) dated the 29th
March, 1990, publishing the Bom-
bay Port Trast Docks (Amend-
ment) Bve-Laws No. 2-A, 1989,
under sub-section (4) of Section
124 of the Major Port Trusts
Act, 1963. [Plzced in Library. See
No. LT—-981/90].

Profit and Loss Accounts (1988-89)
of the Department of Telecom-
munications (on Accrual Basis)
and related papers.

ART WET W OF G Al )
wqzae fa 1988-39 = av 3 fau
gral. frem % a7 gify S
qd (379 5 g ww 97) Wi 9q
§TEE VAR B fadas ®UF
gia (FAS] qay fedr ) qur vew
7 =77 [Placed in Library. See No.
LT—991/90].

INDIAN SUCCESSION
(AMENDMENT) BILL, 1990

THE MINISTER OF STEEL
AND MINES WITH ADDITIO-
NAL CHARGE OF THE MINIS-
TRY OF LAW AND JUSTICE
(SHRI DINESH  GOSWAMI) :
Madam, I beg to move for leave
to introduce a Bill further to amend
the Indian Succession Act, 1925.

The question was put and the
motion was adopted.
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SHRI DINESH GOSWAMTI :
Madam, I introduce the Bill

et

PERSONAL EXPLANATION

THE LEFADER OF THE QP-
POSITION (SHRI P. SHTV SHAN-
KER) : Madam, ....

THE, DEPUTY CHAIRMAN :
Yes, Mr. Shiv Shanker, you can
speak now.

SHRI KAHNU CHARAN LE-
NKA (Orissa) : Madam, I have
been waiting to make my personal
explanation.

THE DEPUTY CHAIRMAN :
Mr. Lenka, I will allow you to
make your personal explaiation.
It is just before me.

SHRI KAHNU CHARAN LE-
NKA : Madam, you said you would
allow me after the Question Hour.
How long am I to wait ? How long
am I to remain guilty ? I have to
make my personal explanation. For
the past three days, you have besn
allowing me and I am  waiting to
make my explanation and I am just
sitting  here.

THE DEPUTY CHAIRMAN :
I have not said anything, Mr.
Lenka. It was I who gave you the
permission. Don’t say something
in the House and something else
in the Chamber. If Shiv Shankerji
requests me for something as the
Leader of the Opposition, I have to
respect the Leader of the Opposi-
tion. If your Leader is allowing
you, I have no obiection. You can
make your point of personal ex-
planation.

SHRI CHATURANAN MIS-
HRA (Bihar) : You have transferred
it to him ?

SHRI P. SHIV SHANKER :
I have not transferred anything.
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explanation

He wants to make o point of per-
sonal explanation.

THE DEPUTY CHAIRMAN :
I have allowed him now. Yes, Mr.
Lenka.

SHRI KAHNU CHARAN LE-
NKA : Madam, this is about the
vigilance raids on my house at
Bhubaneswar on the 9th May, 1990.

Madam, ot the outset, before
I give my explanation, with all
humility I would like to submit in
this House to all the Members who
are present to listen to what I am
going to say about the events that
have taken place and I invite the
opinion of all the Members on how
to restore the prestige of a Member
of this House.

Madam, on the 9th May, 1990,
at about 7-30 AM., whea I was
coming out of my residence for
catching the flight to Delhi to
attend Parliament. a Special Vigi-
lancc Squad of the State Govern-
ment reached my housz and pre-
vented me from going out and
presented a paper s search warrant
for my signature. I pleaded with the
Deputy Superintendent of Police
(Vigilance) that my going to Delhi
to attend the Parliament session was
very important. This regquest was,
however, not hesded to and I was
compelled to stay on and I was pre- -
vented from attending the Rajya
Sabha and from participating in the
proceedings of this august House,
They immediately started surround-
ing my house. Policemen surrounded
my house and then they began to
search. My chaildren were unaware
of this position and heace all our
programmes wers upsct. They did
not allow anybody to go out and
searched the house as a result of
which my family members were haras-
sed. '

Madam, the policemen entersd
my house and moved about here
and there in such a manner that it





